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आदेश

आदेशआदेश

आदेश/O R D E R  

 
 This is assessee’s appeal against the order of the 

ld.Commissioner of Income Tax (Appeal)-13, Ahmedabad dated 

26.9.2023 for the Asst.Year 2017-18 passed under section 250 of the 

Income Tax Act, 1961 (“the Act” for short). 

 
2. The assessee has raised the following grounds in the appeal 

against the impugned order of the ld.CIT(A).  

1. The Learned C.I.T.(Appeals) has erred in law and on facts of the case, in 
sustaining addition U/S.69A of Rs.21,93,000/- on account of unexplained 
cash deposits in bank accounts. 

 

2. The Learned C.I.T.(Appeals) has erred in law and on facts of the case, in not 
deleting addition of interest income from savings accounts of Rs.31,698/-. 

 

3. The Learned C.I.T.(Appeals) has erred in law and on facts of the case, in 
sustaining addition U/S.69A of Rs.64,500/- on account of unexplained cash 
deposits in RBL Bank Account. 
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4. The Learned C.I.T.(Appeals) has erred in law and on facts of the case, in 
sustaining addition u/s.69A of Rs.11,000/- on account of inter-bank fund 
transfer of unexplained cash deposit. 

 
3. Heard both the parties on the issues raised in the grounds, and 

perused the impugned orders of the Revenue authorities and the 

material available on record. 

 
4. As the facts merge out from the record, the assessee is a senior 

citizen residing in USA since 1976.  AO made addition of 

Rs.21,93,000/- being amount of cash deposits made in various bank 

maintained by the assessee.   As the assessee could not explain the 

source of deposits with proper details thereof, the AO treated these 

cash deposits as unexplained cash credits under section 69A of the 

Act and added to the total income of the assessee.   This action of the 

AO was confirmed by the ld.CIT(A) by confirming addition of 

Rs.21,93,000/- towards cash deposits.    

 
With regard to other addition of Rs.13,80,560/- being 

unexplained credit entries in the bank accounts, the  ld.CIT(A) 

restricted the addition to Rs.31,698/- being interest earned on cash 

deposits. It was submitted before the ld.CIT(A) that he has brought 

foreign currency duly declared at Customs Department.  The assessee 

had brought US dollar of approx.1,41,000 over a period of time and 

converted into Indian rupees.  The same was retained in India for his 

expenses in India and to meet the expenses of his mother living in 

India. 

 
5. I find that the AO has not disputed the declaration of dollar 

brought in India by the assessee before the Custom authorities in the 

prescribed form, but disputed that the assessee has not submitted 

any details documentary evidencing that the dollar so brought in India 

was converted into Indian currency.  Since bringing of the dollar to 



ITA No.884/Ahd/2023 

3          
 

India and declaration of the same before the Custom authorities as 

per the rule is not in dispute, it can be presumed that the dollars were 

brought in India after completion of legal formalities and converted 

into India rupees for meeting his as well as the expenses of his 

parents, who used to keep at home and save certain amounts out of 

the money so given by the assessee.  All these facts, go to show that 

the assessee has reasonably explained the source of cash credits, and 

there is no justification for the Revenue authorities to make the 

impugned addition.   

 
 Thus the grounds raised by the assessee are allowed.  

 
6. In the result, the appeal of the assessee is allowed.  

 
  Dictated on the Open Court, typed and pronounced on 9th 

October, 2024.   

 
Copy of this order be given to the assessee.  The Registry is 

directed to dispatch as per procedure. 

  
Sd/-  

(DR. BRR KUMAR) 
ACCOUNTANT MEMBER 

 
Ahmedabad, dated       09/10/2024  
  


